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O ld  A ^e P e n s io n  to  D e s t it u t e s  

+
*563. S H R I  Y A D V E N D R A  D U T T :  

D R . R A M J I  S IN G H  :

W ill the M inister o f E D U C A T I O N , 
S O C I A L  W E L F A R E  A N D  C U L T U R E  
be pleased to state:

(a) w hether G overn m en t have a schem e 
to p a y  old age pension to the destitutes, 
w idow s and orphans o f  the cou n try;

(b) if  so, a b rief oudin e o f the sam e; 
and

(c) if  not, the reasons thereof?

frorr, *T*TT3T *F?*TT®T fT*TT HFfffrT 
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S H R I  Y A D V E N D R A  D U T T :  T h is 
question relates specifically to old age 
pension to those w ho are in cap ab le  o f ’ 
earning such as destitutes, w idow s an d  
orphans. A ccord in g to the answ er,
som e o f the States are g iv in g som ething.
I w ould  like to know  w hether on an all- 
In d ia  basis the G o vern m en t o f  In d ia  is 
go in g to prepare a  sch em e to g iv e  to 
these destitutes, o rp h an s and w id o w s o ld ' 
age pension or fin a n cia l help to m a ke 
their lives a little  liveab le . W h a t  are
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the standards on w h ich  the S ta te  G o v e r n 
m ents are g iv in g  this pension and w hich  
are the S tates?
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S H R I  Y A D V E N D R A  D U T T :  W h at 
is b ein g done in U tta r  Pradesh on this 
po int and w hether the G overn m en t is 
considering the schem e on these lines ?
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T H E  P R I M E  M I N I S T E R  (S H R I
M O R A R J I  D E S A I ) :  It is not the res
ponsibility  o f  the Ckrntral G overn m en t.
It is the responsibility o f  the States.

T H E  M I N I S T E R  O F  E D U C A T I O N . 
S O C I A L  W E L F A R E  A N D  C U L T U R E  
(D R . P R A T A P  C H A N D R A  C H U N 
D E R ): T h e  question related to the old 
age people but the hon M em ber has 
m en tion ed orphans. A lth o u gh  orphans 
are looked after by the State G overn m en ts, 
the C en tra l G overn m en t has schemes in 
respect o f various States and w e fix 
q u ota  for help. F or instance, a particu lar 
State m ay be allotted  abou t 2000 cases 
o f orphans and there, w e are helping. 
T h e n  also there is a provision o f help for 
destitute w om en. T h is is also done with 
C en tra l help. But the question is about 
o ld  age pension. A b o u t that the C en tral 
G o v ern m en t has no such schem e . T h is  
is gen erally  done by the State G o v ern 
m ents.

TTo T m a ft  f*Tj? : % *T$fr 3TT

^ JTW'Tr wf?rTT j? f% jfcf fjrrrfispff
ir p̂t% % f̂ rrr irfasmr 

% fcrSw*. ir | srVr
•Jiddr <rr£f % if *ft
*7 I, sftr far 7, 8 TTfq*f

* T + I ^  * £ 3  H  WTO 5TTiff V t  *
^rr * r m r  if

faun *ft ?rr*r % f^rr *rtf

f w r  q'fjRT ^TT *F7  Ho O
Ym ft htttj *r ^ft

%% %  f ^ T T  4 q r r  £  ? 

T T o  U H i h  W  ^ » b  i i | ?! ^ T fT  
^  ^  %  ftrq s 7 ,  8  T T x q - q -74. 1T  * T 5 T  
t  T f t  fr 1 ? p n t  q T w  j f t

^  'TTT ^TrTT t  *T

1 4 STPrT T̂̂ TTrrT % TS % i? V  iT^r^T
4 ErfenT j1 it ITF ^tttt

TFT ^r%H JTTHHtq- frra ^ jft

Tsnrr ?fr jffq -jR '

ir f e n  f? n  |  1

R ig h t to w ork, to education  and to 
public assistance in certain  cases.

“ T h e  State shall w ithin  the lim it o f its 
econ om y cap acity  and developm ent. . . ”

inrr f m f t  in f a ^  f**Tf=T ? t j t  

5TT ffJT 3T f=rrr |  |

S H R I H I T E N D R A  D E S A I : S ince
som e o f the State G overnm en ts are already 
fo llow ing and im plem entin g the old-age 
pension schem e and since it is a very 
im portant welfare schem e, will the C e n tra l 
G o vern m en t consider at least im plem ent
ing or adoptin g the schem e ?

D R . P R A T A P  C H A N D R A  C H U N - 
D E R : I h ave a lread y  explained that the 
State G overn m en ts are doing so. I f  the 
C en tra l G overn m en t adopts it, then we 
w ill have to supplem ent it and m ore funds 
w ill be necessary for that purpose.

S H R I  M O H D . S H A F I  Q U R E S H I :  
From  the reply o f  the hon. M inister, it is 
c lear that the C en tra l G overn m en t has 
no schem e for gran tin g pension to desti
tutes, widow* and orphans. W ill the 
hon. M inister consider w ith d raw in g the 
pension facilities to M em bers o f  P a rlia 
m ent and com pensatin g these old-age 
people ?

D R - P R A T A P  C H A N D R A  C H U N 
D E R : I f  the hon. M em bers are w illin g , 
that can  be done. Tr , Sri
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S H R I  V . A R U .V A C H A L A .N i : O a r
T a m il N ad u  G j^ crn m cn t is im plem -at- 
in g  the schem e Tor tht™ past 10 years. 
B at due to lack o f sufficient financial 
resources, wc are not a b le  to im prove 
the schem e as we estim ate. So, will the 
C en tra l G o vern m en t com e forw ard to 
g ra n t a large am ount to the State G o v e r n 
ments w hich are adoptin g and im p le
m en tin g this schem e?

D R . P R A T A P  C H A N D R A  C H U N - 
D E R : I find from  m y notes that the T a m il 
N adu G o vern m en t is p ayin g Rs. 20 per 
m onth to destitutes o f 63 years o f age and 
a bove with no rrfFjans o f livelihood  and 
no re la tiv e  brtund by custorri to support 
him  and Rs. 60 per m onth in the case o f 
p h ysica lly  and m entally handicapped 
people . . . .

M R . S P E A K E R : He is asking: Are 
you goin g to sup port th em ?

D R . P R A T A P  C H A N D R A  C H U N - 
l> E tf: I f  m ore fnnds are a llocate J for the
Social W elfare M inistry, it can  be co n 

sidered. *

M eeting o f the Indian Board for  
W ild L ife  -

*■>65. S H R I  K . R A M A M U R T H Y : 
W ill the M in ister o f A G R I C U L T U R E  
A N D  I R R I G A T I O N  be pleased to la y  
■a statem en t sh o w in g:

(a) the decision taken at the recent 
m eetin g o f  the In d ian  B oard o f W ild  
L ife ; and

(b) the steps being taken by G o v e rn 
m ent to im plem ent these decisions?

T H E  M I N I S T E R  O F  A G R I C U L 
T U R E  A N D  I R R I G A T I O N  (S H R I 
S U R J I T  S I N G H  B A R N  A L A ) :  (a) and
(b) A  statem ent is laid  on the T a b le  o f  
the S ab h a .

S t a t e m e n t

(a) and  (b ). T h e  X I I I  Session o f the 
In d ian  B oard  for W ild  L ife , the apex 
ad visory  b od y in the co u n try  for W ild  life 
C on serva tio n , was held  on F eb ru a ry  4. 
1978 under the C h airm an sh ip  o f  the U n ion  
F in a n ce  M in ister, Shri H .M . P atel.
A m o n g  other things, the m ain recom m en 
dations o f  the B oard w ere th at a N atio n al 
P o licy  on n ature conservation  and a 
strategy for its im plem entation  should be 
form u lated . It also urged that the 
M in istry  o f  A g ricu ltu re  &  Irrigation
(D ep artm en t o f  A g ricu ltu re) m ay take 
urgent steps to set up a C en tra l L an d - 
U te  Com m ission for form u latin g an overall 
land-use p o licy  for the co u n try  w ith in  
the fram ew ork o f  w h ich  a m eanin gfu l 
p lan  for the conservation o f  the co u n try ’ s 
n atural resources could  be prepared.
T h e  B oard  also m ade recom m endations 
on the p o licy  for exp o rt i f  its fauna and 
flora for 1978-79 w ith  a view  to ensuring 
that these resources w ere scien tifically  
exp lo ited  and no over-exp lo itation  takes 
place.

T h e  m inutes h ave been c ircu lated  to 
the m em bers on M a rch  28, 1978 and to 
the S tate G overnm en ts/U n ion  T e rrito 
ries for follow  up action. T h e  necessary
follow -up action w ill also now  be taken b y  
the C en tra l G overn m en t.

S H R I  K . R A M A M U R T H Y :  M r.
Sp eaker, S ir. the statem ent related to m v 
question is not at all conn ected  w ith  
questions and it is half-h earted  work. 
M y  question was w h a t w ere the decisions 
taken at the recent m eetin g o f  the Board 
for W ild  Life and the steps being taken 
b y the G overn m en t to im plem ent those 
decisions ? B ut now here I find the d e c i
sions o f the B oard  in the statem ent w h ich  
has been la id  on the T a b le  o f  the H ouse 
by the hon. M inister. M oreover, I 
h a ve  asked a  question about Wild life and 
the decisions o f the B oard. But here I 
find that, “ am ong other things, the m ain 
recom m en dation s o f  the B oard were that 
a N atio n al P olicy  on n ature conservation  
and a strategy for its im plem entation  
should be form ulated.

M R . S P E A K E R : I think there m a y  
be som e m istake.

S H R I  K . R A M A M U R T H Y :  “ It
also urged that the M in istry  o f A g ricu ltu re  
&  Irrigation  m ay take u rgen t steps to 
seL up a C en tra l L an d-U & e Com m ission




